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A pplicants are retired erloyees of 
c 

,Accountaflt General of Orissa. They were 

fi4jhtinq litiation,while in service,se&cir 

prormtional avenues. They succeeded before 

this Triinal in an earlier round of litigation 

(.T.A.Nc.144/1 allowed on 16,5,11). The 

matter was carried to }n')ile Supreme Court in 

appeal CSLP Civil N0•163/0whiCh was 

disposed of on 1 •122002. During pendency of 

the said liti!ation before the Supreme Court. 

(wherein all demands of the applicants failed) 

A.C.P. scheme was introduced in the year 1,99. 

The prayer of the applicants to 4jet the ieneft 

under the A..P.Scheme havinç been turne4 down. 

they expected to !et the promotional benefits 

at the end of the litiatien before the Mon'le 

Supreme Court. They havinj been unsuccessful 

before the Ibn' lie Supreme Court have now 

(in this O.A. under Section 19 of the A.T.Act, 

15)prayed to qet the lenefits under the 

A.C.P. Scheme. Apparently after leinq un.icCe-

ssful in the Supreme Court )theY have not 

approached the authorities in the Department 

- -- to. et  the lenefits under the A.C.P.Scheme 

and have approached this Trianal,directlJ, 

ip the instant O.A. 

Having heard the learned counsel for 

loth the sides and having penised the various 

averments made in the OAg1 I dispose of the 

same with direction to Respondents to treat 

loth the OAs to le the representations 

sulmitted. y the applicants before them 
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and/Consider their grievances within the 

four corner of rules in order to redress their 
/ 

grievances. In any case, the Respondents should 

coirmunicate their decision to the applicants 

within a period of 120 days  from the date of 

receipt of copies of this order. No costs. 

Send copies of this order1  along with 

copies of thseO.As,to Respondents and free 

copies of this order The handed over to the 

learned counsel for the applicants and S3ri 

A.K.lose, Sr.Standing Counsel (on whom copies 

of these OAs have ieen served) appearing for 

the Respond erits. 
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